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New Nelhis this the /% May,1598.

Y

HDN’BLE MR, Se Re GDIGE, VICE CHATAIAN(A) .

rlarpal Singh Janojer,

s/fc Late  Sh. Harsaran,

DC“D. N'O’GUS,

Kasturba Nagar( Sswa Nagar),

Newy DElhi"‘ 3 D.Cl‘wplicantO
(By adwcates sShri B,.N,Bhargava)
Yarsus

1. NCT of Delhi,
through the Cthief Secretary,
01 d Secretariate,
Delhi, .

2 The Estate Officer &
asstt. Director ( thlqatlon),
Directorate of Estate,
Foom No.411, Nirman Bhawan,
New Delhis .

3. The Joint Secretary ( Medical),
PHC 1, Jawahar Lal Nehru Marg,
New Delhi =2

4, - The Medl cal Superintendent,
Lek Nayak H:lSpltdl,
New Delhlﬁ‘ 2 RN ER) ReSpOI"‘dE!n"Cu.

‘ (By Admdate‘“ - shri Harbir: Singh)

AN

JUOGMENT

HON 'BLE MR, Se R A0LGE, YVICE CHAT A1 aN ( ) .

foplicant impugns respondents? crder
dated 27.1.97 { mnexure=a1) and seeks

regul arisation of gr. No. N.605 Sewa Nagar.

24 ~ fpplicent belongs to SC community,
Mdnssquent to his fatherfs death on 30.12,59, uho
was the allottee of the aforesaid quarter, ap;;llcart
got comp zassicnate appointment as Nursing Orderly
in LMIP Hospital uw.e.f, 1.5.1.90 and applied for
regularisation-nf-‘ the aforesaid quarter in his

name on 28.2.,50 (mnexure=p/5). after a lapes
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of nsarly 5 years 8 months respondents rejected
the prayer vids letter dated 15.10,56 and
initiated sviction proceedings against applicant
resulting in issue of impugned order dated

271,97,

B I have heard spplicant®s ocoumszl shri

Bhargava and Shri Harvir Singh for respon dents,

4y Respondents contend that as per policgy
only ministerial staff working in LNIp Hospital
‘are entitled to Génerél Pool Accommodation, and
undsr FR 9(17) a Nursing Orderly not being a
ministerial staff member 1i,e. spplicant is not
sligible for regularisation of the aforementioned

quarter,

S I notice that in this case, respondasnts
have acted with great tardiness, which is
~unfortunate while epplicant applisd forp
regularisation on 28.,2,90itselfy Respondents togk
nearly 5 years 8 months to communicate rejection,
It is also settled practics to make intermpool
exchange of guarter and such exchange has also
been noticed by the Tribupal in its judgment
dated 10.9.,97 in 04 No.203%/37 Shri'GQSain Rem
& one other Vs. Directorate of Estate & ons
other . No reasons have been furnished as to
why the practice of interpool eXchange of quarters
was not resorted to in the present case, if
respondents found any difficulty in regularising
Are No. N,605 , Seua Nagar in applicent?s namaee
6, In the result, this O0a is disposed of with
'a direction %o respondents to consider regularising

2 Type I quarter From LNJp

4s

Hospitalte pyn pocl in
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exchange for gr. No. N 605 , Sewa Nagar which

belongs to General Pool. such -consideration

v

should be comple'ted by respondents within
3 months from the date of receipt of a copy

of this order. fpplicant will be lizbla to paymant
% Koeep 1 Cenge é&ﬁf '

as per rules.

Te The 04 is disposed of in tems of para 6

~—

abowve. No eostse

Filetig.
{ S.R.ADIGE Z
VICE CHAIRMaN(n)
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